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/1 MOST URGENT

OUT AT ONCE

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRlC'l‘, TIS I-IAZARI COURTS, DELI-II

oL~*-?7/V‘7/N0?7’V /Genl./CirculationfWest/TIIC/2025 Dated, Delhi the H51//277p
Sub.:- CRL.REV.P. No. 484/2024 & CRL.M.A. No. 20096/2024, CR1.-.M.A. No. 2213312024,

CRL.M.A. No. 10993/2024

Atul Lakra . Petitioner
Versus

State (Govt. of NCT of Delhi) & Anr. Respondent

A; Criminal Revision Petition filed against the order dated 16.08.2023 passed by the Court of
Ld. ASJ — 02, North-East, Karkardooma Courts, Delhi in CA. No. 17/2023 filed against the order
dated 25.05.2022 passed by the Court of Principal Magistrate/JJB-V, District North-East,
Vishwas Nagar, Delhi in FIR No. 242/2022, PS: Karawal Nagar.

Forwmded copy of letter N0. 84866/ICRL. dated 10.11.2025 bearing diary No. 5395 dated

10.11.2025 along with its enclosures i.e. copy of Judgment dated 30.10.2025 in ease bearing

CRL.REV.P. No. 484/2024, CRL.M.A. No. 20096/2024, CRL.l"~/LA. No. 22133/2024, CRL.M.A. No.
10993/2024 titled as “Atul Lakra Vs. State (Govt. of NCT of Delhi) & Anr. and Memo of Parties
received, on the subject cited above, from Adrnn. Officer (J), Crl.—l, For Ld. Registrar General, Hon’b1e

High Court ofDelhi, New Delhi for information and immediate compliance/necessary action to :~

l. All the Ld. Judicial Ofiicers of West District, Tis I-lazari Courts, Delhi.

flit) Chairman, Website Committee, Tis I-Iazari Courts, Delhi with the request to direct the
concerned dealing Olilicer/Ofiicial to upload the same on Centralized Website of Delhi District

Courts as well as on the Website of West District.

3. P.S. to the Ld. Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.

4. The R&I Branch, West District, Tis I-Iazzari Courts, Delhi with the request to upload the same on
LAYERS.

 a>
District Judge (Commercial Court) - 05/

Officer lncharge General Branch,
West District, Tis Hazaii Courts, Delhi

Enelosure:- As above.
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p Disposed of/Dismissed of
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- NO. Q Ul G /cat. DATED ,_'-1-
FROM’ -5'7 SZ

’1'~j"-I J‘-.l

The Registrar General, 5‘:-2 ' ' H I 1*
High Court ofDelhi, i5-'.~‘___' it F _
New Delhi. , . .

T0: 5. :;-*1-
The Ld. Principal District & Sessions Judge, Hq’s (Central), Tis Hazari Courts, Delhi.
The Ld. Principal District & Sessions Judge, New Delhi, Patiala House Courts, Delhi.
The Ld. Principal District & Sessions Judge, North-West Distt., Rohini Courts, Delhi.
The Ld. Principal District & Sessions Judge, South-West Distt., Tis Hazari Courts,
Delhi,

’ -5./The Ld. Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.
6. The Ld. Principal District & Sessions Judge, East Distt., Karkardooma Courts, Delhi.
7. The Ld. Principal District & Sessions Judge, South Distt., Saket Courts, Delhi.
8. The Ld. Principal District & Sessions Judge, Shahdara Distt., Karkardooma Courts,

Delhi.
9. The Ld. Principal District & Sessions Judge, North East Distt., Karkardooma Courts,

Delhi.
10. The Ld. Principal District & Sessions Judge, North Distt., Rohini Courts, Delhi.
11. The Ld. Principal District & Sessions Judge-cum-Sp1.Judge, (PC Act) (CB1), Rouse

Avenue Court, Delhi.
12. The Ld. Principal District & Sessions Judge, South-East Distt., Saket Courts, Delhi. _
13'. The Director (Academics), Delhi Judicial Academy, H2XF+QH2, Pocketl, Sector 14

Dwarka, Dwarka, Delhi-110075. ‘
CR_L.Rev.P. 484/202£L&_C'rl.M.A. 20096/2024LCRL.M.A. 2213312024. CRL.M.A.

:‘=~.“"!‘-"f"‘
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~ 10993/2024'
Atul Lakra . . . . . . ...Petitioner

if Versus
_ State(Govt ofNCT ofDelhi) 8:. Anr. .......... ..Respondent

Criminal Revision Petition filed against the order dated 16.08.2023 passed by the Court
»_ of Ld. ASJ-02, North—East, Karkardooma Courts, Delhi in CA. No. 17/2023 filed against the

- order dated 25.05.2022 passed by the Court of Ld. Principal Magistrate/JJB-V, District North-
' East, Vishwas Nagar, Delhi in FIR No. 242/2022, PS: Karawal Nagar.

Sir,
A 1- am directed to forward herewith for immediate compliance/necessary action a

_- copy ofjudgment/order dated 30.10.2025 passed by this court in flue above noted case.
._,i Other ecessary directions are contained in the enclosed copy of order.

€£\2gA Yours faithfullyO1 c. ,ga,$=9<=-i"'iq;Z . /
\/ \’V\\‘\ @(;§\\\(W

1;» as _ Admn. Officer (J), Crl-I

P9435 lip I) For Registrar GeneralEncl.: A copy of order dated 30.10.2025
_ And memo of parties
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IN THE HON’BLE HIGH COURT OF DELHI AT NEW DELHI

CRL. REV. PET. NO. I 2024

IN Tl-IE MATTER OF:

ATUL LAKRA ....................................................... .. PETITIONER

VERSUS

STATE (GOVT. OF NCT OF DELHI) &ANR. .............. .. RESPONDENT

- MEMORANDUM OF PARTIES

R15TIIlQN.HN13ER SECTION 192 QFI!-THE JUVENILE JU$TICl3 AC1}
gois AGAINST oannng DATED 16.oago2s_.,rAs_s1r_n,_11§r e_13_uy11NA1.
APPEAL NO. 17 I 2023 §.TITLED “ATMA R_Al_\(I_ ‘l.gSTA,T_F_Z’,',__I,$,¥ THE

COURT OF IVIS. SAVIfliRI. ADI)ITIONAL”_,SESSION_S,,JUD(_§E_;-"02.

NQRTII-EAST DISTRIQQ ,I§ARl§ARDOOiYIA DI-STRICT COURTS.

Ea;-fl
ATUL LAKRA ....................................................... .. PETITIONER
nmssn KUMAR
H. N0. 146, can NO. 3, PHASE 4,
U BLOCK, st-nv vnnta, KARAWAI. NAGAR,
DELHI I

VERSUS

1. STATE (GOVT. OF NGT OF DELI-II) ................. .. RESPONDENTS

TI-IROUGI-I STATION iHOUSE OFFICER,

PS KARAWAL NAGAR
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2. ATMA-RAM
1.1:-<2 -
iiis/0 LATE om PRAKASH 3‘,~,i-Q vi:=;~» ;

R/O 21, srmasr NO. 2, PHASE - 1.
.51? 1
5‘-1" .sutv VII-IAR, DAYALPUR, DELHI - 110094 it r» “

<1-;{‘{

=:.i=_ 'Date - 01.03.2024 Petitioner through *' t‘e

¢1“~"‘*'I’i‘
is:’2='»‘. 5' =

Place — New Delhi
z- iii‘.V, .
-l.$f

1 1%;.
‘é '. ‘ii: '
5;‘ 1.‘~11;‘_‘I.'v

Advocate (nnctsc) i‘ 5
A— 301 Priyadarshini Apartments, . ... £5

Plot 17, Patparganj, IP I-I-,xtn., Delhi -— 92 5
Mob — 9711097019

E-mail — satya1n@sthareja.in

__-‘;_¢t’.';£i‘

\. _1

Satya iareja
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*. IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date ofDecision.‘ 30.10.2025

+ QRL.REV.P. 484/.2024 & CRL.M.A. 20096/2024
. — 1

C_RL.M.A. 22133?/5:024, CRL.M.A. 10993/2024 I

f -=1-'3}3' un--0-
-11-

ATUL LAKRA .....Petitioner

Through: Mr. Satyam Thareja
“ (DHCLSC) with Mr. Shaurya
5 Katoch and Mr. Shilchar
Q Yadav, Advocates

_. ‘S/61'Sl.lS

STATE (GOVT. OF NCT OF DELI-II) 1
8:: ANR. ~ t .....Responde;nts

31 Through: Mr. Aashneet Singh, APP -for
.h the State with ASI Vikram
' ' Singh P.S. KarawalNagar

CORAM: I L
HON'BLE DR. JUSTHEE SWARANA KANTA SHARMA

I l

F JUDGMENT, ‘ i 

DR. SWARANA KANTA SHARMA, J.,(Qm11
l E

1. By way of the prjesent petition under Section 102 of the

Juvenile Justice (Care and Protection of Children) Act, 2015

[hereafter ‘JJAct’], the petitioner seeks setting aside of the judgment
dated 16.08.2023, passed in Criminal Appeal No. 17/2023 titled
‘Atma Ram v. State’ by leamed Additional Sessions Judge-02, North-
East District, Karkardotiima Courts, Delhi [hereafter ‘Sessions

CRL.REV.P. 484/2024 ! ' Page 1 of6
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Judge’] on the ground that the said judgment was rendered by a

Court not vested with the jurisdiction to decide the same.

2. It is the petitioner’s case, as also recorded by this Court in

order dated 30.07.2024, that Section 101(1) of the H Act provides

that any person aggrieved by an order made by the Committee or the

Board under the JJ Act may prefer an appeal before the Children’s

Court. Further, Section 2(20) of the JJ Act defines “Childreh’s Court”
to mean a court established under the Commissions for Protection of

Child Rights Act, 2005, or a Special Comt under the Protection of
Children from Sexual Offences Act, 2012. It is contended that where

such special courts have not been designated, the Court of Sessions
having jurisdiction to try offences under the JJ Act may ftmction as a
Children’s Court; however, in Delhi, specific Children’s Courts have

already been constituted and notified. Thus, the impugned order is
liable to be set aside.

3. The learned APP for the State does not dispute the submissions
made by the learned cotmsel for the petitioner.

4. In this regard, a report was sought fi'om the Principal District
and Sessions Judge, North-East District, Delhi as to whether the

Court of learned Additional Session Judge-02, North-East,
Karkardooma Courts, Delhi fell within the category of “Children’s
Court” as defined tmder Section 2(20) of the IJ Act. The report
received by this Court is set out below:

“1 . It is submitted that orders dated 30.07.2024, 05.09.2024
and 04.11.2024 passed by Hon'ble High Court of Delhi in

CRL.REV.P. 484/2024 Page 2 of 6
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aforesaid matter were produced before the tmdersigned
only on 16.1 1.202"4 for the first time. The undersigned has
inquired from the official (General Branch) and it has been
reported that due to an oversight, copy of order dated
30.07.2024 was forwarded by that Branch to the Court of
Additional Sessibiis Judge-02, NE District, Karkardooma
Courts, Delhi, ihe case (Criminal Appeal No. 17/2023
titled as Atma Vs State) was decided by that Court
and the same not brought to the notice of the
undersigned. Official (General Branch) has been directed
to be very careful in future.
2. As per the infcinnation made available by the Judicial
Branch, NE District, Karkardooma Courts, Delhi, vide
notification F. |l\lo. 61(6)/(State Commission)/A D-
I/DWCD/2007/10197-223 dated 04.08.2010 (copy of the
same is enclosddl herewith as Annexure-A) Court of
Additional Sessions Judge-01 at each police District was
specified as Children's Court for the trial of offences
against children _;, or of violation of child right for the
National Capital 'i[‘errito1y ofDe1hi.
3. Further, vide: énotification F. No. 61(313)DD(CPU)/
DWCD.2013/Volj-III/19348-80 dated 28.11.2019 (copy Of
the same is enqldsed herewith as Annexure-B) certain
additional Courts;,i;n other Districts were also specified for
the trial of offences against children, violation of child
rights and for of offences under the "Protection of
Children from tlieill Sexual Offences Act, 2012. However,
there was no chafdfge insofar as the North East District is
concerned. 'll '»' 1. ..

4. Accordingly, appears’that the Court of Additional
Session Judge-02; North East District, Karltardooma
Courts, Delhi, not fall under the category of
Children's Counties defined under Section 2 (20) of the
Juvenile Justice (Care and Protection of Children) Act,
2015. However, lithe subject case i.e. Criminal Appeal
No. 17/2023 titleidgas Atma Ram Vs State was assigned
to the Court oil? iétdditional Sessions Judge-02, North
East District, Karkardooma Courts,'Delhi, by my Ld.
Predeccssor on 2;flE02.2023...”

. ' (Emphasis added)
I

I ._ .
I

- L .
 

CRL REV P 484/2024 F l‘ * Page 3 of6
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5. The relevant notification in this regard is extracted hereunder:

“F. No. 61(6)/(state commission)/A D-I/DWCD/2007/-~ In
exercise of the powers conferred under section 25 of the
Commissions for Protection of Child Rights Act, 2005 (4
of 2006) read with Government of India, Ministry ofHome
Affairs Notification No. S.O. 92 (E) dt. 15.01.2008 and
with concurrence of Chief Justice of Delhi High Court, the ~
Lt. Governor of the National Capital Territory of Delhi
hereby specifies the Courts of Additional Sessions
Judgc- 01 at each Police District as Children's‘ Court
for the trial of offences against children or of violation of
child right for the National Capital Territory ofDelhi.”

6. This Court has carefully examined whether the passing of the

impugned judgment by a Court lacking jurisdiction has resulted in
prejudice. to the petitioner, which warrants interference under Section

102 of the JJ Act. The record in the present case reveals that the
appeal before the learned Sessions Judge concerned the issue of
whether the child in conflict with law (petitioner herein) was to l". -.
tried as an adult. It is not in dispute that Children’s Courts have been
duly notified in Delhi for adjudicating cases pertaining to offences

4. .

against children or violation of child rights. In view of the statutory
scheme and the notifications issued in view thereof, it is evident that
the Court of Additional Sessions Iudge—O2, North-East District,

Karkardooma Courts, Delhi, was not vested with jurisdiction to hear

and decide appeals under Section 101 of the JJ Act, which lie
exclusively to the Children’s Court. Consequently, the impugned
judgment dated 16.08.2023, having been passed by a Court lacking

jurisdiction, is liable to be set aside on that limited ground. As

 

CRL.REV.P. 484/2024 Page 4 of 6
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regards prejudice, it is noted that the petitioner, who had been
declared a juvenile by the JJ Board, was directed by the impugned

judgment to be tried as an adult on an appeal filed by the father of the

deceased. Thus, the ordisi adverse to the petitioner emanated fiom a

Court which was not cor:-nfpetent to adjudicate such appeal.

7. Accordingly, the jimpugned judgment dated 16.08.2023 passed

in Criminal Appeal No.17/2023 by the learned Sessions Judge is set

aside on the grotmd of lack ofjurisdiction. The matter is remitted tolthe competent Childrenis]: Court (i.e., the Court of learned Additional
‘I

Sessions Judge"-01, Norgtli-East District, Karkardooma Courts, Delhi)
for consideration and disposal ofthe appeal in accordance with law.

8. Be that as it this Court is also of the opinion that, even if
I |'

the case was inadvertenitiy marked to the concemed Sessions Judge

due to an administrative tor clerical oversight, the Presiding Officer,

being aware of the st21;tti1to1y limits of jurisdiction, ought to have

returned the file to the learned Principal District and Sessions Judge
ll

for being placed before fife competent Children’s Court.

9. Considering the Zsinne," this Court directs that the learned

Principal District & Sessions Judges of all districts in Delhi,
1 ll

including the District { Judge (Headquarters), shall issue an
I.
ll

administrative circular iiirecting that if any'_m,atter,_, i§,__'_n1;adve1'tent_ly_._ _ . In . 2
marked to a Court lacking jurisdiction the concemediJ=1._1,__df_i,_ci;a_l__(,__)__f,t,_'tc:e1_“_

{the District & “Sessions

Judge fo-rlits allocation toithe competent Court. '
nm_”_'_”__°___,__‘__,__,,_,. i ,€q,,,,,,.4,Q._-¢.¢~»--o-o-¢nu~_..n-war-r»awnsw.|uu»

.._,____...5“.a...__.m..m_

l

CRL.REV.P. 434/2024 ' Page 5 Of6
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10. In view of above, the present etit'p 1on alongwith pending

applications, if any, stands disposed of.

11. ' A copy of this order be circulated among the Princ' al D'1p 1strict

& Sessions Judges of all districts in Delhi, for necessary information

and compliance.

12. The judgment be uploaded on the website forthwith.Kx A .
a£9 » _§4 fa’

5-if6 01 nii-sWfiAN ' J‘. A KANTA SHARMA, J
".6! OCTOBER 30, 2025/ns (FL
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